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Centra! Administrative Tribunal

Pr i nc i pa I Bencin

O.A. No. 1606 of 2000

/A

Mew Delhi, dated this the
acTTlu

HON'BLE MR. S.R. AD 1GE, VICE CHAIRMAN (A)
HON'BLE DR. A. VEDAVALL!, MEMBER (J)

2000

Shri R.P. Bathia,
TGT (Bidogy) ,
Kendriya Vidyalaya,
New Mehrauli Road,
New Del hi-110067. AppI i cant

(By Advocate: Shri Anil Srivastava)

Versus

1 . The Pr i nc i pa 1 ,
Kendriya Vidyalaya,
New Mehrauli Road,
Nev/ De I h i-110067 .

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New De1h i .

(By Advocate: Shri S. Rajappa)

ORDER

MR• S.R. ADIGE. VC (A)

Respondents

6

Applicant impugns respondents' orders dated

2 5c,'47200(Si (copy taken on record) declaring him as surplus

and seeks a declaration that he is entitled to continue

at this present station."'

2,' Heard both sides on the subm i ssion s mad e to keep

the impugned order dated 25,'^4v2000 in abeyance till the

disposal of the OA.'

3.^ Applicant argues that pursuant to his representation

dated 2g.'6.2000 (Annexurs. A-8) respondent Wo.1 has informed

Respondent Wo .'2 vide letter dated 13.^7.2 000 (page 23 A -2 3 B

of OA) that thennumfeer of T^Ts teaching science required

uill not be 7 but 8 and hence applicant uho is a TGT (sci en ce)^

uould not be rendered surplus."



« 2 -

4, Respondent No ,1 has himself filed reply

p arfidavit^in para 2(d) of uhich^has specifically
denied the very basis of applicant's calculation

r^, Tttumd
thai; the number of TGTs (3cience)^uoul d not render

applicant surplusJ

5, Applicant has all India transfer liability and

already stands relieved. The argument advanced by

applicant's counsel for keq^ing the impugned order

dated 25,'4,2000 in abeyance is no different from.

the grounds taken in the OA i tself Rani festly the

OA warrants no interference. It is di 3ni ssed'.'i No costs,^

/ug/

( DR.A.;\;EDA\/ALLI ) (S.R.ADI[£ )
rCnBER(3) UICE CHAIRFiAr\j(A) .


